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THE VICE CHAIRMAN (RAFIQ
ZAKANA) Please don't record whatever he
say,

SHRI1B. SATYANARAYAN- RUDDY:*

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now we tak, up the Industrial
Development Bank of India (Amendment)
BiH, 1982.

THE INDUSTRIAL DEVELOPMENT
BANK OF INDIA (AMENDMENT)
BILL, 1982

THE DEPUTY MINISTER iN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): Sir, I beg to move:

"That the Bill further to amend the
Industrial Development Bank of

*Not recorded.
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India Act, 1964, as passed by the Lok
Sabha, be taken into consideration."

As the House is ,ware, the Industrial
Development Bank of Indi, is the all-India
apex industrial financing institution charged
with the responsibility mainly of providing
long and medium term finance ior industry
and of coordinating the working of other in-
dustrial financing institutions. In addition, it
has developmental and promotion
responsibilities. Its share capital is owned
wholly by the Government of India.

The IDBI gives financial assistance in
various forms directly to large and medium
projects. For the semall v,cale industries, it
provfcTes assistance mainly by way of
refinance  and partly by re-discounting of
bills. It gives assist. ance both for new
projects as well as for expansion;
diversification —and modernisation purposes.
IDBI'S operations  have  been  ex-° '
' paneling rapidly over the years. Excluding
export finance, the assistance sanctioned
directly or otherwise during tbe year ending
June 1982 aggregated to Rs. 1765 crores
relating to 66,516 applications. The
cumulative assistance sanctioned  till June
1982 was Rs. 8303  crores. This
assistance is estimated to have generated
investment of about Rs. 18,205 crores and
additional employment for about 25 lakh
persons. IDBI has been playing a signi-
ficant promotional role as well as meeting
the requirements of the backward areas,
smUl scale sector and technician
entrepreneurs-. The aggregate assistance
sanctioned to the backward areas up to
June 1982 was Rs. 3351 crores consti-
tuting about 42.5% of the total assist;
nce sanctioned to industry. The annual
assistance sanctioned to the small scale sector
has increased five-fold during the last four
years from Rs. 120 crores in 1977-78
to Rs. 601 croiesin 1981-82.  As regards
the technician entrepre-
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neursup to  June 1982  IDBI had
extended assistance of Rs. 124 crores to
5424 projects  promoted for such
entrepreneurs.  For the benefit of smaller
applicants and backward areas  special
schemes have been started like seed capital
scheme, lower term contribution and interest,
long moratorium and amortisation, etc.
and other steps have also been taken like
conducting industrial potential surveys and
setting up technic;) consultancy
organisations. ~ Various steps have also
been taken to expedite mnetion and

dispersal cf assistance and  further
refined appraisal ard monitoring
arrangements. The demand for fimds

from  the IDBI, which has been steadily
increasing, is expected to continue to
grow. While the bulk of IDBI's resources
would be from borrowings, in order, Inter
alia, to have a balanced debt equity ratio for
the Bank, it is considered necessary to
increase its share capital. This  Bill
seeks to raise the limit of the authoiised share
capital frem the level of Rs. 200 crores to
Rs. 500 crores. With these remarks I
commend ihe Bill for consideration of the
House.

THE VICE-CHAIRMAN (DR.
RAFIQ, ZAKARIA): There is one
amendment by Sht i Shiva Chandra Jha for
refeicnce to the BiH to Select Committee.

SHRI SHIVA CHANDRA JHA
(Bihar) : I move—

"That the BiH further to amend the
Industrial Development Bank of India
Act, 1964, be referred to a Select
Committee of the Rajya Sabha consisting
of the following members, namely:—

1. Shri R.R. Morarka

2. Shri Biswa Goswami

2, Shri R. Ramakrishran

. Shri S.W. Dhabe

5. Shri Nepaldev Bhattacharya
6, Shri Dipen Ghosh

7. Shri Suraj Prasad
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8. S&ri G.G Bhattacharya

9. prof. Sourendra Bhattacharjee io. Shri
Rameshwar Singh
.'il. Shri Hukmdeo Narayan Yadav

12. Shri Hari Shankar Bhabhra

13. Shri Kalraj Mishra

14. Shrimati Mohinder Kaur

15. Shri Shiva Chandra Jha

with instructions to report by the first week
of the next Session."

The questions were proposed.

THE VICE-CHAIRMAN CDR. RAFIQ
ZAKARIA): The motion for consideration
of the Bill moved by the Minister and the
amendment for reference of the Bill to a
Select Committee moved by Shri Jha, are
open for discussion. Shri P. Ramamurti.

SHRI P. RAMAMURTI (Tamil
Nadu): Mr. Vice-Chairman, the
amendment to the [IDBI Act that
has been moved by the Deputy
Finance Minister is a very simple
one. The Amendment Bill only
seeks to enhance or increase the
equity capital of the Bank from.
Rs. 200 crores to Rs. 500 crores

which, according to them, has be
come  necessary, because, odierwise,
the Bank will have to undertake

large-scale ~ borrowings in  order to
finance other institutions znd in
dustries.  That is what has been
stated now. The main question
that 1 want to discuss here is : What
has been the role of the Industrial
Development Bank of India ? When
the Bill was originally moved in
1964 by the late Shri T.T. Krishna
machari  on the floor ofthe Parlia
ment, he had stated categorically
that the Bank would play a cata
lytic role, the role of a catalytic
agent, in order to bring about the
socio-economic transfer mation—
I am repeating the words 'socio- |,
economic transformation'. But
what has been the result of the working of
the Bank ever since it was established in
1964 by an Act of Parliament? The
result has
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been the same as the result of all the
economic  policies pursued by the
Government of India since independence.
Every Five-Year Plan document has been
proclaiming that the main objective of the
Five Year Plan is to lessen the dispaiity in
income and wealth and to prevent the
concentration of economic power in the
hands of a few people. That has been pro-
claimed as the objective of every Plan, in
fact in Plan after Plan and even in the Sixth
Plan it is reiterated. Just as the result of the
execution of these Plans has been the
opposite  ofthe proclaimed objective,
similarly the result of the work'ng of the
Bsnk has been the oppositive of its objective
that has been proclaimed; and it cannot be
otherwise.

I will just quote a passage. It is not mine
so that you cannol say : "You are a damned
Marxist and Communist and therefore you
are saying this". You had appointed a
Commiteece. I am not talking about the
Mahalanobis Commission which  was
appointed by the late Pandit Jawaharlal
Nehru. That was long ago...

THE VICE-CHAIRMAN (DR. RAFIQ,
ZAKARIA) : You have used a rather
unparliamentary expression about yourself.

SHRI P. RAMAMURTI : I do not mind
being very unparliamentary about myself. I
do not want to be unparliamentary with
regard to others.

I am just reading out a paragraph from
the Dagli Committee pn Controls and
subsidies. In May 1079 their report was
submitted to the Government of India. That
Committee was appointed by your own
people. There was no Marxist or Communist
and there is nothing yoa could smell of
Marxism or Communism in it. That
Committee  says:
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“The type of integration botween
industrial licensing and the overall
planning which hd besn achieyved
diring the Thigd Plwm with the
issue of ‘Progeammas of Industrinl
Davelopment® by the Planning Co-
mmission has not been followed.™

They had given some directive an
they say that this has not besn fo
Howed by the Industries Ministry
in its licensing policy. Then what

do they say ?

“The ‘Guirelines for industries’
issued by the Ministry of Industry
da not have the same Oreanic
link bhetwesn the Plan  and licens-
ing policy,”

Th2 Plan says something, but
there 15 no link  between the Plan
and the policy that is pursued by the
Indusiry Mintstry. Tois is what has
been stated in clear terms. Then
i{fjgﬁs on !

“The industrial licensing system
has not in consequence ensure the
develnpment of  industrics  accord-
ing to plan  priorities ; has failed
to prevent the growth of canacity
in non-essential industries.”

This is very important. Tt is en-
couraging growth of industries in
non-essential  fields and to that ex-
tent it has obstructed growth of
essantial industries. '

“Tt  has not also been effective
in securing proper  regional dis-
persal of industrics..”

The result is that imb=lanece has
srown ; rezional imbaliqee hag
grown, and lastly, this is the most
important observation thev have
made :

“and has not succeeded in con-

taining monopolies and the con-
. - "
centration of ecanomic power.

This is vour own commitiec’s find-
ing. The Committee on Public

14 NOV. 1982 ]
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Undertakings had enquired from the “ Member-
Secretary, Planning Commission, when he
appeared before the Committee whether there
v/as any similar study of the effect of industrial
development financing. Tiis is most important as
the committee was appointed to go into the
auestion of industrial licensing MJHC/. And that
committee found that the Industrial Licensing
Policy has no relation to the Plan priorities, no
regard to regional imbalance, and it had led to a
greater concentration of wealth and economic
power and also monopolies in this country. But
what about the financing ? You finance them
through the IDB and other financial institutions.
What about the financing ? They sav :

"Tlie development  banks

have a somewhat limited role in regard to the
planned development and excessive regidity to
make the financing adhere to plan targets could
be counter productive. He however conceded
that though some studies on certain aspects of
development financing had been undertaken,
no comprehensive study ofthe effect of
development financing had been made.."

.This is your position. After 1964 we are
now in the year 1982. After 18 years you come
up with this amending Bill for increasing the
sh? re capital of the Industrial Development
Bank of India and asking us to pass the Bil! and
sanction that amount also without a proper
study as to how it has worked, whether it has
achieved the objective of what you call 'soci -
economic transformation." You do not do any
such thing. You keep the Parliament in
darkness. And if one goes through the Annual
Reports of these Banks.... (Time Bell rings)

You asked me to stop ?

THE VICE-CHAIRMAN (DR ' RAFIQ
ZAKARIA) :The Busi-

1499 RS—13
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ness Advisory Committee has allotted one hour
for this.

SHRI R. R. MORARKA (Rajasthan) : Two
hours, not one hour.

THE VICE-CHAIRMAN (DR. RAFIQ,
ZAKARIA) : But I have been told it is one hour.
{Interrup’
tiotu).

SHRI P. RAMAMURTI : Anyway, you allow
me.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA) : Yoy have got 8 minutes.

SHRI P. RAMAMURTI : Allow me a few
minutes more. You know that I also cannot speak
more for heUh reasons.

. much money to

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA) : The way you were developing. 1
thought you will take a long time. Also, Mr.
Morarka, it is no use interrupting like this. I hive to
follow a certain schedule.

SHRI R- R. MORARKA : 1
only said that two hours have been allotted.

THE VICE-CHAIRMAN
ZAKARIA) :The CPM
has been allotted 8 minutes.

(DR. RAFIQ

SHRI R. R- MORARKA : T do
not care what the CPM has been allotted. I only
said that the time allotted for this Bill is two hours,
not one hour.

THE VICE-CHAIRMAN
ZAKARIA) : That is all right.

(DR.  RAFIQ

SHRI R. R. MORARKA : I kope this is clear
to you now.

{Interruptions)

SHRI P- RAMAMURTI : Now, therefore, this
is the position. You

" its representatives.
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do not have even a study
Now, T will like to ask this. Why
is it the Bank in its Annual Re-
port or any of its  publications does
not Bive facts and figures relating
to whom, which industries, which
monapoly houses, which other houses
the bulk of the finance has gone. This
is the main question that T am asking
you. Is not the Parliament eatitled
to know how the money of the peaple
taken by the Government of India
and given to the Industrial Develop-
ment Bank is being utilised ? Whom
is it fattening ? Is it [attening the
Tatas, the Birlas and other such

ple ? Or is it also given to the
smallscale sector or other people ?
Only a broad statement ahout so
the industry.
much for development purposes, 30
much for other purposes is given. We
eannot et the details from this.
Perhaps it is not thought necessary.
And, again, how many  indusiries
which have received funds from
public financial institutions are sick
and how many have not paid back
the money ? The other day the
Reserve  Bank  stated that nearly
Re. 2000 crores are due and have
become irrecoverable and they have
tn he written offf Two thousand
eroras can be written off from the
Tatas, the Birlas and from other big
industrialists,  But if the poor people
and aericulturlsts todav are not able
to renayv and if they ask for remission
and if they ask for writting off the
loans of cooperative societies, the
Reserve Bank will come down upon
them. You cannot write off and if
vou do so we canmnt give you any
money. Is this not your policy ?
Is it the wav of helping the poor
people ? T want to say that your
people are  sitting as Directors. You
have vour people on the Board af
Directors. IDBI  has also one of
But whatis the
use ?  Therefore, the conclusion that

the people of this country come to
is that the so-called Dircctors who
are sitting there, they go there, draw
the money, and they are prepared

on that,

80
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0 apd the looting  of ths public
exch:quar.  All these big industria-
lists aro a party to it. The coreup-
tion is thare, richt from thawe to the
down.  This is what the people of
the country come to understand.

Thaa, Sir, the biggest flaw is that
Saction 97 of the Act provides for
miking  regulations and eyles to
attain the a'ijective of the IDBI Act.
Till now, 18 years have gone by, anl
no provision has besn made with
reard to the regulations and rules.
Thsy are not hound by any rules.
Thay can do any damn thing and
nobody  can check them. This is
thy astur! position of the functioning
of tha IDBI.  Therefore, 1 say,
ualess you are abla ta regulate this,
thera i3 no uss.  And thea, who are
tha eatreprencurs ? Ta call these
poople entreprenours is a misnomar.
What  is their entrepraneurship ?
Tho Dbanks pay them. They go into
collahoration. Whea they go into
collaharation, the entire machinery
it pAid for by tha collaborators. And
wiiatever  little they invest, thev
got bask by commission on the
parchasz of machinery.  Practically,
the plople’s money is being put in the
hyvads "af thass bhie  industrialisis.
Thay loot the industey "and make it
sick, and make you pay for it.
This {3 what is happsning¥in this
country.

Tioaealore, Sie, unlasg there i3 a
faa lanntal chanze in tha Gavera-
m*+* o7 India’s policy, all these
banks and all these things are not
g7 ta halo tha indatriglisation of
this country. They are only going
ta ine*23a sozial teasions in the
eortev, 111 ultimately  you will he
rainyqsible for the increase  of social
tewinae in this conntry.  Thank you,
Sir.

SHRIMATI KRISHNA KAUL
{Uttae Peadash) ¢ Han’bla Me.
Viea=Chairmin, Sie, with your pers
minion [ riss to support  tha Tndu-
teial  Diwvalopmiwt  Bank of India
(Amadmoat) IBill, 19%2, that has

14 NOV. 1982 ]
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been introduced by our hon. Minister
for Finance. Itsesks to increase the
authorised capital of the Bank from
Rs. 200 crores to Rs. 500 crores.

Sir, this House is aware of the
objectives for which this apex orga-
nisation, the IDBI, was established
in 1964 as a wholly-awned  subsi-
diary of the Resceve Bank of India.
I thwordi of Late T.T. Keislinam=-
chari the then Minister for Fi-
nance, “We are envisaging a new
Industrial Development Bank as a
Cetral co-srdination agency which
ultimately will be eancerned  direct-
ly or indirectly with all problems or
qustions  relating to the long and
medinm-term  financing of industry.
and will be in a marition, if necessary,
to adant and enforee system of priori-
ties in promating future industrial
growth.”  Sir, tha awnership of the
IDBI was transfarrad to the Central
Government  in Fahraary, 1976, in
view of its enlargad functions. The
IDBI is an anex industrial financing
institution, as aur han, Minister hae
just  said, with develonmental and
promational  resnonsibilities as well.
With incraasing  reoonsibilities.
consriuent to exmanding industriali-
sation, this Aosx body has  been
gradunlly involving  itsall desper in
all areas  of activities, as was  ex-
pacted of it. In ordar to achieve co-
ordination among all Tndia financial
and inveitmant institutions, the IDBI
hat devisad the mechanism of inter-
institutional mestings. But  these
meatings nosd to be mare effectiva
and  purposaful.

Thea [DBI appoints Directors on
the Boareds of Assaciated Institutions
to make institutiona!  participa-
tion at the policy level a meaningful
reality. Still, in samo of the awmist-
ed concerns, nominee Diractors have
not bam anpainted. The role of the
nominen Directors needs to be clearly
definad  and their parfarmance
should be regularly reviewed. The
IDBI providas rehahilitation finaneg
for sick wunits, But wveey fewin»
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dustrics  regain their health, The

tragic fict is that once an industry is
sick, it eontinues to pemain sick
cither due to lack of adequate Assis-
tance  or dae to  mis-channelisation
of fonds or may be die to piecemeal
agtitanes. It alss gaes for converti-
bility of Ioans  jnto  equity, The
IDBI scrutinises proposals for  over-
s omtracts and  gives  tosn
cearlit for exnort of goods. Tt gives
financial nssistance to overitas hiyvers
far  purchase of  enginesring goods
and e anprovine.  momitering  and
eviliting  the pronasls of Indian
entrenrenenrs for jaint vantares
abraad. It is ¢limed  that this in
turn  helns industrislisation in our
own country as it invelves export of
canital gaads  fram here. Bt does
this @in jnstifv and is proportionate
to the huge amonnt of assistance
involved ? :

Uneler the antamatic refinancing
scheme of the IDBT, which covers
commsite term laans up to Rs.
25,000, T wonld like to know from the
han. Minister the steps taken by
the IDBI, tn monitor how fir the
artivans and the cottaee and  villaae
indhustries  have actnaly  taken  the
benefit theresl.  Besides the  lower
rate of interest, the TDBI alsn im-
pases ceiling  on the rate of interest
chareed  hy the primary  lendars.
The TDBT hes inteoduced a svstems
of busineis nlan and rssoures fare
cast  for fixing refinancing  limits
and  monitaring the activities of the
financial institutions.

As ramyreds the cfforts to angment
industrial daveloment  in backward
armg, the TDBT has undortaken  cer-
tain sienifirant schiemes  such as the
idantification of  geawth  patontial
by undsctaking  industrial potential
survevs, setting up of industrial - and
consultancy  services  in hackward
areas,  entrepreneurial  develop-
mant programmes,  compilation of
directory giving details of consultants
with specialisation in differant fields
of catropraicarship ete. The TDBI

[ RAJYA SABHA |

Amendment Bill, 392
1982

15 also setting up regional offices and
branch offices in backward areas fur
the henefit of the entreprencurs there,
But I would like to submit that the
IDBI  has to make more intensive
efforts towards reduction  of regional
imbalances. I undarstand,  the
Sivaraman Committes Report in this
rerard Is Dbeing examined, in eonsul-
tation with the Siate Governments,
But this has to he expedited.

We shauld take note of some  of
the achiovements of the IDBI. One
is, agsistance to the smallseale soctor
has recordad a five-fold increase, as
the hon. Minister has just now said,
in the last five vears, ffom Rs. 120
crores, that is, 19 per cent, in 1077-78,
to Re. 6ot crores, that is 94 per
cent, in 1981-82. The total assie-
tance to the smallscale scctor is Ra.
2340 crorer benefiting 2.5 lakh small
units.  Assistance to backward areas
has increased from Rs. 175 crores in
1077-78 to Rs. 636 crores in 1981-82.
Assistance to backward areas has
risen to 42.5 per cent of the total
assistancs on a cumulative hasis. To
technician entrepreneurs, the TDBI
has exteneled assistance to the tune of
Rs. 124 crores, to 5,427 projects. The
share  of MRTP houses, which is
the main bone of cantention and which
has beon criticised so much on the
floor of this House just now, has
heen continuowsly falling. It was
only 7.3 per cent in 1981-82.  Their

. share in comulative assistance up o

TJune, 1082, was 145 perocent.
The assistance to the smallseale
sactor by the TDBI is 66.1 per cent
in the private sector.

In spite of the aforesaid achieve-
ments of the IDBI mentioned by me,
T would like to draw the attenion of

the Government  towards certain
spheres of activity which need special
attention. Omne is in view of the con-
tinuons shortage of power, the TDBI
should consider schames for fcilita-
ting the installation of cleetri cty
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gaaecation equipm:it and als the
3 of now reacwable sourcas of
onacgy. The IDBI and othar insti-
tutions have takay a number of steps
to provaat d2lays and expedite sanc-
tinn and dishurial of Isans. Som=
further stepi in this direction like
mking ths system of lead institution
moro effsctive at the post-sanction
staze nexd to be taken,

'In this regard, having a single-
point disbursal system undes which
disharsals are alsa dona only by the
Josd institution, would be helpful.

The IDBI and other institutions
have taken a number of steps for
scatralising powes to the regional
ofices and State level institutions.
This praca:s nexds to be continuad in
an aTictive mannas, and axtendad to
thalhrmch offices of the IDBI as
wall.

In the past few yaars due to escala-
tion of price;, project costs have risen
shanly. Ttmay b2 contids 21 whth-
er the limits on the size of the pro-
jezts, which can by awisted by State
levol institutions, may bes increyiad o
that smallar and madium-iized anpli-
canta noxl not have ta run to all-India
institations,

~ “For tha bzasfit of the veey small

aitrepraanues, tho State levael insti-
tutions and the technical consltancy
organisations should be  asked to
prepare project profiles on a large
scals and eicouraTs eatreprrimar
to taks up th=ie projects.

Sach  eatrenproasucs  should be
giver eotinusas gaidanees at the
stary of imalansitation of the pro-
ject as wall a¢ dariag the oparational
stagy with spacial emhasis on aspects
lik» markating etc.  The promational
schames should thus be made more
ufiul for the smallest  entreproneurs,

Th+  rejairensis of industrial
growth and the denand for funds from
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the IDBI is coatinuing to increass. In
ord=r to have a balanced debt, equity
ratio for the bank, it is considy=sl
neceisary to incraiie its share canital

The Bill sexks to raise the limit of
the authorised canital from the
praseat leval of Rs. 200 crores to Ry,
500 crores.

With theie words I reiterate my

_support for the ameidmet in the

Act as by doing 59, not only tha
Goveramait will b= enpawz-21 to
inveit an additional 300 cro-u of
rupes towards the shars equity of
the Bank, but will alss eatitls the
Bank to receive many timei inore
funds from market lovs enhling
the IDBI to play a more meaaingful
role in the industrial developm» it of
the country.

SHRI R. R. MORARKA: Mr.
Vice-Chairman, Sir, in the histery
of Parliam=nt I think this is the shori-
eit and the simplest Bill ever introduc-
ed. It has only ant ameading clavse
which sezks to increase te paid-up
capital of tha Industrial Davelop-
moat Bank from Rs, 200 crore: to
Rs. 500 crores.  Sir, the justification
for that is that th4 debt equity ratio
of this Bank s already 12 :1 and,
the=alre, in order to imprave that
ratio they want to increase the capital,
But I think Sir, there is some mistake.
The debt equity ratio is not 12 : 1,
it is about 18 : 1. From the latest
fizure T find that the borrowings of
the Bank from the Govarnment of
India are Ry, 347 crores, from thoe
Reserve Bank -Rs. 1586 crores, from
the market Rs. 1608 crores and from
other sources Rs. 6o crores. This
does nat include the current liahili-
uss ete., but even if you total up all
these things it comes ta ahout Rs.
4000 crores and the total paid-up
canital taday is only Rs. 200 erores.
Sp, the ratio is nearly 1: 20. I do
not want to spend more time on this,
T think the objective of the Bill to
increase the paid-up canital is unex.
ceptionable and is a welcome featury,
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The Industrial Development Bank was
established in 1964. It hai bean in existence
now for the last 18 ye”rs. During these r8
years the Bank had sanctioned, as the hon.
mover of the Bill has said, Rs. 8,304 crores.
But, Sir, he did not say that out of this
amount sanctioned, the amount disbursed
during these 18 years is only Rs. 5,797
crores, or a little less tha-i 70 pe,- cent. |
think that the time-lag between sanction and
disbursement is a little too long. So my first
point is that the Bank should trv to reduce
this time-lag so that the industry to whom
they sanction tho loan may got the assistance
in tima

The second point I want to make is that out of
the total loans sanctioned the bank gives two-
thirds indirecty through the commercial
banks, state Finance Corporation, State
Industrial Development Corporation etc. and
only one-thirds they give directly to  the
industry. 1 mention this bacause so far as
the indirect financing b conerned, the
administrative work with the Bank is very
minimum and therefore the administrative
expenses of the Bank should be related only
to the one-third loans which they disburse. In
this connection, the Committee on Public
Undertakings bas made very pertinent
observations in their Report. 1 am reading
from page 70. It says:

"In this connection, the Committee finds

that the administrative cost as percentage of

operative margin ranges from 20.3 to 38.3
per cent during the period 197t-79- The
Committee feels that this is on the high side
considering the fact that a substantial
portion of the IDBI lending is through re-
financing".

In view o that I hope that the Bank will take
special care to see that their administrative
expenses are reduced so that it is not related
to refinancing which is a major portion of
their lending.

[ RATYA SABHA ]
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The third point I want to make is about
lendings by the Bank to ttc MRTP
companies. Our policy j which was, in a
way, mentioned by Mr. Ramamurti, is to
reduce tke concentration of economic power
and the very purpose of the MRTP Act was
to curb and reduce tho growth of MRTP
houses- Here from this report I find that 23
per cent of tho project finance is given to thi
MRTP companies, 36 per cent of the soft
loans are given to them and 44.8 per cent of
the Technical Development funds is given to
such companies Then 25.6 per cent of the re-
discounting of the bills goes to them. From
this you would see the preponderant share of
the MRTP companies in the disbursements
and" in the loans sanctioned by this insti-
tution.

Another point is about the size of the
loans given by the Bank. I would only say
that 35 projects costing more than Rs. 50
crores have been given Rs. 905.2 crores and
62 projects costing between 20 and 50 crores
have been given Rs. 454.3 crores. Thus 97
projects have been given Rs. 1359.5 crores
out of Rs. 2488 crores. In other words, 10
per cent of the projects have been sanctioned
more than 54.6 percent of the loans. This, |
feel, is somewhat disproportionate.

Now, Sir, about re-financing, 45.2 per
cent ofthe total refinance is given through the
commercial banks, 38.2 per cent is given
through the State Finance Corporations and
16.6 per cent is given through the State
Industrial Development Corporations.

Now, Sir, I was mentioning about the
rediscounting scheme. I find that while tho
new projects have been given only 1.7
crores, the existing projects have been given
329.9 crores. In other words, the
rediscounting scheme is only for the
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existing projects. The new project do not
need it and they do not take any advantage
of it.

Now I come to the most important
point.

SHRI ARVIND GENESH KULKARNI
(Maharashtra): Have you got any figures for
cooperatives ? Tell him that.

SHRI R.R.MORARKA: I have already
stated—perhaps you were not here—that so
far as the cooperative sector is concerned,
they were given 3.7 per cent or 293 crores.
Time permitting, I will elaborate that point
further.

Now, as I said, I am coming to the most
important point, and that is the point
concerning arrears. Sir, the total amount due
on 30th June 1982 was 837.75 crores and the
amount recovered was 635.77 crores leaving
the amount in arrears at 201.98 crores.
Sir, this comes to 24.1 per cent but, more
than that, out of the total aount due from the
direct assistance which was 358.17 crcres, the
amount recovered is only i6t.Q5 crores and
the amount recoverable in arrears is iq6.22
crores which comes to 54.78 per cent which
is simnly staggering. This shows that the
method of appraising and evaluating  the
projects for direct assistance is verv
weak. In this connection, a<raln I want to
call the evidence of the Public Undertakings
Committee.

(Time-bell rings).. On page 62 the Report
says:i—

““The project anoraisal techniques thus,
assume crucial importance the context of
realising the planned objetives. Acconding
to the Member-Secretary, Planning
Commission, there is  scope for
improvement in fespfd to project appraisal
and monitoring in view of the decline

[4NOV. 1982 ]
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in productivity and profitability of the
assisted  concerns. The  Committee
recommend that the Planning Commissi n
should issue suitable guidelines for the
project apprasat and monitoring by the
development banks."

And, Sir, what is the Action Taken
Report of the Government on this? Mr.
Deputy Minister, yo* must note it. They say,
it is a continuous process of improving the
appraisal. Everything is continuous! The
very fact that you have about 60 per cent of
your dues in arrears on those projects which
you have appraised yourself, clearly
indicates—does it not?—that there is scope,
tAat there is an urgent necessity for im-
proving your appraisal apparatus. Instead of
saying that you are taking steps (a), (b), (c)
and so on, you tell Parliament in your Action
Taken Report t . it is a continuous process. If
the pr ess has continued so far and these a-o
the results produced, I am sorrv to say that it
has not been satisfactory and it has not been
a feather on your cap.

Now, Sir, you rang the bell and I have
got a lot to say, but I will contend myself by
mentioning one other point which is more
important than the one I have already
mentioned and, Sir, that is about the sale of
shares bv these financial iastitutions. Sir, the
financial institutions together with the
Industrial Development Bank, the
Industrial Finance Corporation, the TfTCI,
the UnitTrutst of India, the LIC, and the
General Insurance eorooration and its sub-
sidiaries, all these  have in many
imnortant corporations of this countr a very
large chunk of shares and whe thev sell
those shares in one lot they transfer the
management of a company into the hands of
the new persons to whom thev sell the
shares. There have been recent cases where
verv important companies, by virtue of
either non-action of the financial
corporations or the positive action 0J'
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selling shares, transferred the management.
I will quote one exa! and that is a very
recent one. It is about India Gement
Ltd. 1 had put a question about it the
day before yesterday, but unfortunately it did
not reach for answer. Now what has
happened is that in India Cement 32
lakh-odd shares have been sold by the
financial institutions to Indian Tobacco
Company at a price of Rs. 30 per share,
wliich means for a total sum of about Rs. 10
crores, Now, Sir, what are the facts? This
company, India Cement Ltd.. has been
making losse* and had a accumulated
loss of Rs. 3.98 crores but after the cement
policy of tin-Government changed, the
company is doing so well that all the
accumulated losses have besi wiped off and
the company is now making a profit of Rs. 20
crores per yea". Now, Sir there has been
Independent evaluation by cost
accountants and they have come to the
conclusion that the value of assets of this
particular company is Rs. 160 crores. A
160 crores company is sold by these
institutions for less than io crores of
rupees. Why? They say that this is done
in the longer interest. .

SHRI ARVIND GANESH
KULKARNI: What longer interest?

SHRIR. R. MORARKA:

of India, Cement. My questions are: How
doe? it serve the longer intrc?t? And if they
wanted to reli the shares of this company,
why did they not sell to the Cement
Corporation of India, which is a public
sector undertaking especially charged with
the development of the cement industry?
Secondly, how did they assure themselves
that the price they were getting, namely, Rs.
30 per share, was the best price, that a better
price could not be obtained? Thirdly, why
did they negotiate only with Indian Tobacco
Company? Why did they not negotiate with
some other people and se": whether they
could give a better offer than them or not?
lam giving
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you an example only to show, that there is a
very wide scope with the financial
institutions now. .

SHRI ARVIND GANESH
KULKARNI:.You a>-e using very mild
words. It is a loot; it is a scandal.

SHRI R. R. MORARKA: Sir, 1 would
like to know whether before the sale of
shares, which have the potential to change
the management, the Finance Ministry or the
Governmen! was consulted. And, if they
UT;< consulted, what was their view?
Sir, like that, there are a few other
case? where the management has been
transferred.  In one company, I am toid, tho
management was transferred from the
Tatas to somebody- else because of
the non action, of the financial institutions.
IDBI is an apex  term fi: ance body, it is a
leady ot 'he term, finances Ana" in this
particular  case of India Cement, thouph
the  shares  did not belong to IDBI in a
large number, the whole- trarfsactnion. j am
told, was put through by them.

Sir, why? Tiiere musi" be a <-heck. There
must be definite positive puide-lines given
by- the Government so that the arbitrary
manner te which same ot the institutions are
inclined to act for ;ing of their shares and
obliging certain people must be stopped. They
may have reasons, they may have their own
case, I do not want to say anything about it.
But, Sir. prima facie this appears to be a very
shady transaction. (Time bell rings)

I do not want to strain your kindness any
longer. Since you "™ ™g the bell the second
time; I conclude here by only saying that hte
Government will ake a few things seriously
and prescribe definite guidelines at least for
the disposal of the shares by these
institutions. Thank you.

1 55_3‘{ Tq Y TE alxTee (f
IS . Ty Fdas nofr e
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THE VICE-CHAIRMAN (DR. RAFIQ deeply distressed over the situation ia Punjab.

ZAKARIA): Your party has got four minutes.
You have already taken ten minutes. You want
another five minutes more. I will giv, you
two minutes.

SHRI P. N. SUKUL (Uttar Pradesh): On a
point of order.

wdtadt wweAT fag i 7wl
9 & widft @d FAE6 4 TG

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): That was in a lighter voin. I do
not think you should take it seriously. It was
his humility to have put in that way. There is
no point of order in it.

o, Heq Aiga Tug fag (vav
NRHY : WS wRA Wi W,
FE AL WA -

|t AW RAR RAT (WAL
F34) © FNAE aH WY AAWA £
o {(Feda) -

R WA Tag 1 g TAd R
at W ¥ fHe 3 g FEi
fude wige @ FF o o T

STATEMENT BY MINISTER SITUATION
IN PUNJAB

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The Home Minister is making a
statement and he has toid me that after the
statement he will be prepared for any kind of
clarification that the Members may want. |
would, therefore reques that he need not be
interrupted when he makes the statement.
The Homg Minister

THE MINISTER OF HOME AFFAIRS
(SHRI P. C SETHI): Mr. Vice-Chairman, Sir,
Government has  been

The Prime Minister and senior members of the
Cabinet have met delegations of the Akalis
several times. The Prime Minister has indi-
cated to them that practically all religious
demands could be accepted subject to details
being worked out but this could not be
finalised because of their other demands.

During the recent agitation, Government
made further efforts to resolve the crisis and
has been considering the demands conveyed
recently by the S5-member committee of
Akali leaders through Sardar Swaran Singh.
Certain area? of agreement have been
identified in re3pect of some demands. The
othe" concern various States also. Therefore
consultations have to be held with the Punjab
and other concerned Governments and also
with representatives of other communities
before a decision can be taken. This process
of consultation has been initiated and I have
been in touch with the respective Chief
Ministers and others, inclnding leaders of
Opposition parties and Members of
Parliament. Tt is likely that this process will
take some more time.

In taking any decision the Government
cannot ignore the overall "interest of national
unity, integrity and the welfare of aU
sections of the people.

Government hopes and trusts that
respresentatives of the Akali Dal will look at
their problems in the larger contest. We
repeat our invitation to them to come for
further discussions and to create the right
atmosphere for this by calling off or
suspending their agitation. I hope that in the
present circumstances nothing will be done
which may escalate tension or give rise to
violence and suffering. I appeal to all parties
to extend their cooperation.



